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Petitioner is present.

This petition was filed under section 9 of the Hindu

Marriage Act, 1955 for a decree for restitution of
conjugal rights against the respondent.

The case of the petitioner, in brief, is that the
petitioner Sri Biswajit Ghosh is a resident of Tezpur

within the jurisdiction of this court. He got married
with the respondent Smt. Srina Rabha on 2510612018

in accordance with the social rites and customs. After
the solemnization of the marriage the respondent

came to live with the petitioner in his house. They

started living together as husband and wife since

2sl06120LB.

Since after their marriage the respondent used to visit
her parental house and stayed there for 2 - 3 months

with her parents. She does so on the pretext of illness

of her family members. After returning from her

parental house the respondent starts behaving with
the petitioner rudely. The respondent also asserts that
she cannot adjust in her matrimonial home and with
the family members of the petitioner. The respondent

is reluctant to perform her household duties. The

respondent always complains about the food, kitchen,

utensils etc. in the house of the petitioner. She also ill

treats the petitioner and his old aged parents,

On 3t10312019 the respondent delivered a male child

at Guwahati Medical College Hospital. After the birth of
the child the respondent again started misbehaving the
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petitioner. She was not satisfied with the medical

facilities provided by her husband. She also threatened

the petitioner that she would send him to jail by

lodging a case against him.

On 2210912019 respondent left the petitioner's house

along with her daughter, without informing the

petitioner. She also took with her the gold ornaments

and her clothes. In this regard the petitioner informed

the Tezpur police station on 1910L12022. On

O2lO2l2O22 the petitioner sent a legal notice to the

respondent's father with a request to send the

respondent to the petitioner's house. Even thereafter

the respondent did not return to her matrimonial

home.

The petitioner has averred that he and his family

members have been suffering because of the absence

of the respondent. The respondent has withdrawn

herself from the Society of the petitioner without any

reasonable excuse. In the above premises the

petitioner has prayed to pass a decree for restitution of

conjugal rights in his favour.

After the filing of the case, notice was issued to the

respondent. The respondent once appeared and

sought a date for filing written statement. However,

she remained absent on the appointed day. As such,

the respondent was debarred from filing written

statement.

During the course of the proceeding, the petitioner

filed his affidavit evidence. In his affidavit evidence the

petitioner has reiterated all the facts which were

narrated in his petition. It appears that the respondent

2 I P a g eo4,,lo



is the legally married wife of the petitioner and she has

withdrawn from the Society of the petitioner without
any reasonable excuse. The respondent has not

appeared before the court, even after receiving notice,

to show if there was any reasonable ground for

withdrawing from the society of her husband and to
show as to why the application for a decree of
conjugal rights should not be granted.

The petitioner's case is prima facie proved. As such the

petition is allowed. The respondent is directed to
return to her matrimonial home. Let a decree for

restitution of conjugal rights of the petitioner he

prepared. With this order this case is disposed of.

So,.r; .',:lr, Tezpur
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